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Memo dated 07.09.2006 has been filed 

by the ti • Ccxinse 1 for the Re spondents stating 

therein that the due has been allowed in favour 

of the Applicant. The same statement is 

confirmed by the Ld. Counsel for the Applicait. 

In the said view of the matter, the 

O.A. is disposd of being infructuous. 

Cjes of this order be prociided to 

both the parties • 
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